Iil ""HE CENTRAL ADMIUIICTRATIVEZ TRIBUIIAL:HYDERABAD BEIUCH

AT- HYDERABAD

0.A.110.925/8% Datce of Order:2i.3.2000
S

BETWEEL:

H.ilagaswar Rao
Ch.Ramulu
B.Satyanarayana
M.Vonkata Ramana
M.Sanyasi Rao -

[SATE W0 BN P RN B
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4. Socrotary, Govarnment of India,
Ministry of D=fencg., Daopt. of
Dcfonce Production & Supplics, 3outh
Block DHQ Post L: 0ili, ilow Daolhi.

2. The Director, Dirgctorats of Guality
Assurance {llaval), Govt. of Indi=z.
Ministry cf Dcfonce (D.5.Q.A.) Wost
Block ilo.5, R.X.Puram, Ilow Dolhi.

3. Tho Dircctor, Diroctoratce of Quality
Assurzncce (Warship Protcct). Govt. of
India, Ministry of Donfancc {DGEA)

H, Block DHQ PO, New Dolhi.

4, Tho Chici Quality Assurance Officer
{CQAE)., BE.7.5. {E~storu TFloet Storces).
Ministry of Decfonco, NIH 5 Road.

G.Vankate Rao ..Applicants.

Marripalem; Visakhapatnam . .Rospondonts.

Counscl for the Applicants

Counsnl for tho Rospondonts . .Mr.V.Vinod Uumar

CORAI :

HOIl' BLE SHRI R.RAILIGARAJALl : MEMBER({ADMiI.)

HOW'BLE SHRI B.35.JAI PARAMICHWAR : MEMBER(JUDL.)

..Mr.k.s.r.anjancyulu
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b
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Mr.i{.2.R.Anjancyulu, learncd couns=2l for the

applicant and Mr.v.Vinod Humar, leoarned standing
couns2l for tho respoandonts.
2. Thoere arc six applicants in  this OA. The
applicants lo.l to 5 woroe ongaged as casual chowkidars
on adhoc basis from the ycar 1981. The applicant No.6
was  engaged as  above frem the yoar  1985. The
applicants io.1 to 5 are holding the postef chowkidars
on adhoc basis continuously and the applicant Uo.6 is
working as such for the last i4 yecars without break in
scrvice and they were paid salary, allowances and
increments during this period. 'Thc} arc also given
sick leave, meodical leave and carned leave during this
period. They are yot to be rogularised.

3. This OA 1is filed praying for a ralizf for

regularising theilr scrvices as per the lcotter of R-4

dated 26.2.99 and issuc dircctions to the respondents
to treat the sorvices of the applicants L to 5 from
April 1981 onwzrds and that of applicant ilo.5 from May
1985 onwards with all consaquential benofits.

4. The reply is very clear. They submit that
their cases are pending and the last lotter was issued
on 23.7.99 by the Dircctorate of Quality Assurance
(Wardship) to the apéfopriate authority in New Delhi
for regularising the scrvicaes of the applicants. The

letter dated 23.7.99 is at Annaxure-R-3 to the reply.
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5. From tha above it is c<vident that the
respondents theomselves arce taking gction to regularisc
the scrvices of the applicants. Hence no furthor
orqcr is nccessary oxcept to direct thoe respondents to
decide the casce within a period of 2 months from the

datc of rcceipt of a copy of this order and regularisc

the scorvicoes of the applicants.

G. With the above direction, the OA is disposcd

of. llo costs.

et

Mclﬂ\*aju - Membeor (Admn. )

{R.RAUGARAJAIl)

Dated : 21st March, 2000
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(Dictated in Open Court) b
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IN THE CHMTRAL ADMINISTRATIVE TRISUNAL,HYDERA34D- SENCH,
HYDEZXAZRD.
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